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16. The Applicant Company is directed to sene a notice along with a copy of the Scheme

upon:- (i) the coocemed Income Tax Authority with in whose juisdiction the Applicant

Company's asses$nents are made; (ii) the Central GovemmeDt, through the olfice of

Regional Director, Westem Region, Mumbai; (iii) the Registrar ofCompanies and (iv) the

Oflicial Liquidator, High Cout, Bombay, with a direction that they may submit their

iepresentations (if any), within a period of30 (thirty) days from the date ofreceipt of such

notice, to the Tribunal, failing which it sha.ll be presumed that the authorities have no

replesertations to make on the proposals. A copy of such representatioN shall also be

simultaneously served upon the Applicant Company.

17. That Counsel for the Applicant Company submit that the Scheme is an arangement

between the Applicant Company and their respective shaleholders only a meeting of the

Equity Sharcholdels is proposed to be held in accordance with the provisions of Section

230(l)(b) ofthe Companies Act 2013. This bench hereby direcrs the Applicant Company

to issue notice to seculed creditors with a direction that they may submit their

representations, if any, to the Tribunal and copy of such representations shall

simult{reously be served upon the Applicant Company. This bench hereby also directs the

Applicant Company to issue notice to unsecued creditors having outstanding balance in

excess of Rs. 10,00,000/- as required under section 230(3) of the Companies Act 2013

with a direction that they may submit their representations, if aDy, to the Tribunal and copy

of such representations shall simultaneously be served upon the Applicant Compaly.

18. The Applicant Company to file amdavit of service in the Registry proving dispatch of

notices to the Equity Shareholden, secured and unsecured creditors, publication ofnotices

in newspapers and the regulatory authorities as stat€d in paragaph 16 above and do report

to this Tribunal that the directions regarding the issue ofnotices have been duly complied

wirh.

V, Nallasenapathy, Member (T) B.S.V. Prakash Kumar, Member (J)
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